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.pPPINT(S) 	- 

JIY 

_RO()_.. 

for the 3pp1ic-nt. 
0 

k cocate for the Respondents 

.-. 	 - 

28.5 .96' 	Learñed cottnsel Mr IP,K.GOSWaMi 

for the applicants. None for the 

resppndents. 

There are 24 appLicants and 

they have sought permission to join 
• 	F. of 	O 

• together in a single petition Oder 

4 	 O[No''"- -• 	
Rule 4(5)(a) of the C.A.T(ProcedUre iBr;
Rules 1987. Heard Mr Ooswami .prayer 

0 	

1 	allowed in terms of Rule 4(5 )(a) 

of the C.A.T(ProcedUre).RUleS 1987 

- - 	 as they fulfil the condition pres- 

• 	 cribed under the Eule.. 

Heard Mr GosWàX .foç-admiSSion 

Perused the contents of theappli-

4 	
• cation and the reliefs sought.The - 

- 0 	

• 	J 	application is admitted subject to 

determination of Limitation in the 

.1 	
0 	

final hearing. Issue notice-on the 

0 	

0 	
4 -respondents by RegiStered Post. 

Written statement within 6 weeks. 

- 	
. List on 17.7.96 for wri tten 

0 	

; statement and further orders. 
0 	 Heard Mr Goswami on the inte- 

- 	 rim relief prayer. The interim re- 

0 	 lief as prayed for cannot be gran- 
0 	 ted in this 0 .A. However, the 

appLtCantS will be at liberty to 
• 0 	 I 

contd.. 



O.A. êô/ 

28.5.96 : file a separate O.A. in the matter 

of transfer without prejudice to 

the rights and contentions raised in 

this application. 

T• j!: 

tk 
respondents to consider regularisa- 

c-. 	tion of the services of the applican-. 

kj- 	 f 

L 	. 
Member 

- 

I 
17.7.96 	, Written statement has not been 

sthmitted. 	 - 

List for written statement and \••\ ( 	yjv 	J'k UW4 
/ -'-'- '-- 	 further orders On 9.8.96. 

Member 

pg 

\I2 

98. 96 Mr B.K. Sharma, learned counsel 

or the respondents seeks time for filing written 

statement. 

List for written statement :.and 

futlier orders on 3.9.96. 

Member 

None present. Written statement 

has not been submitted. 
List for written statement and 

further orders on 3.10.96. 

9 S-& 

%\J 	LJ • 

: 

nkm 

3.9.96 

Da 
t. .. 
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3.10.96 

O1A. 80/96 

None present. Written statement hast 
not been submitted. 

List for written statement and 
furtl'ier orders on 15 .11.96. 

- 

Pg/ 

7L2? 	 4 7  / 
/ 	 ,15.11696 	None present. Written statement has 

P 	 been submitted. Copy of the same may 

4 	 be served on counsel of the applicant. 
List for hearing on 13.12,96. 

Meá 
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uU'L 	
0 A 80 of 1996 

11.4.97 	Let the case be listed on 29.4.97 
for further oi4ers. 

•4; 

Ne er 	 Vice-Chairjn 
I 

- 	 trd 

No 

. 29-4-97 	On the prayer of Mr. 3.arma on 

U 	 behalf of learned Railway counsel Mroi3oK. 
i_. 	 Sharma case is adjourned to 1-5-97 for 

hearing. 

ViceChajrman 

Ia 

There is no representation on behalf of the 

applicants For the ends of Justice hearing 
is 

adjourned tih 5..1997• 

1 

Me r 	
Vice-Chajrn 

trd. 

5.6.97 	There is no representaUon on behalf 

	

qc 	 of the applicant. r B.KSharma, learned 
/  /,& 	 Railway counsel. is present on behalf of ) 	 Q-aL'---- r 	 the respondents. 

In vIew of the abe application is 
dAsmissed for default. 

	

/--- 	L 

dember 	 Vice-Chairman 

, 
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IN THE OENTRAL 5ADJINISTRATIVE TRIBUNAL St. ,  GUWAEATI BE1tH 

(Jn appiie3tion under Section 19 of the AimLiitrtjvo 

Tribtimi 	 Q Art. 18i ) - I • -- f 

Tm 

0.A. No. 	/96 

24MAYI$9 	
Shri Farcrh Chandra B3rn 

and othoro, 

&Ppiicantc, 
-Verur- 

The Union of. India & othcrr3, 

— Rcpondentg,, 

I N DE X 

Si • Do óri ption of Docunt 	. 	Page No. 
No. 

Application . 	 . 	1 to 21 
Verification 	 21-A 

Anncxurc Uj(1)1t 	 22 

• Arnie xurc "A (2)1 	 23 

:5. Anne xure "A (3)" 	 24 

Anne xuxo A (4)" 	 25 
Amnexuxe "A(5)" 	. 	 26 

.Anncxurc "B" 	 27 — 29 

AIU1OXUXO u0u . 	 30 — 31 

For t he use in Tribunal's Office 

Fate of filing S 
'1 	

.RogitrationNo.z 	o/ 

.8 
[_- — Rogi otrar  



TBE OENTRAL ADILENISTRATIVE TRIBUNAL : GUWATI 	( (1 
BENCH :::::s: GUWAHATI. 

DETAD]3 OF THE APPLICATION :- 

1. Particulars of the Apiicmit, - 

1. Sri Parh Ch. Baran, 

Son of Sinth bu Raiji Barman, 

Viii - Porakuc hi, P.O. - Son ha, 

• Dint. -Nalbari. 

 Sri Bhabn Baran, 

Son of Latc Sona Ram B.rran, 

jfl:Porakuchj, P.O. - Son1ha, 

Dict. - Nalbari. 

 Sri Bi&ay Chandra Daa, 

Son of Lte 	irka Dan, 

Viii - Hatikuchi, P.O. Tulnibari, 

Diyt. - Kanirup. 

 Sr- Rabindr;atb Barnian, 

Son of Sri Sihu Ram Barraan, 

Viii. 	Porakuchi, P.O. - Sondba, 

-_Nalbari. 

• 	 5. Sri Ganiir Al!, 

Son of Lat c Haidor Ali, 
• 

Viii. - UttarBordol, P.O. - Bordol, 

Di st. - Kaiarup. 	- - 

6. Sr 	Dwipcn... 

• 	 (4 
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 Sri Dwipen &iiit3, 

Son of Late Phtik Cb. Kalita, 

Viii. & P.O. - Sonci ba, 

DTht. -Naibari. 

 Sri Raienb Ct. Kolita, 
• 

Son of Sri Konirorn Kalito, 

Viii. - Bi&cnna1a, 

P.O. -Janitoi, 

 Sri Aniruiba Barian, 

Son of Late Dosharam,  Barxan, 

Vii]. - Paikar KucLI, 

P • 0. - Sond !a, 

DIt. -JS[QibarI. 

• 	
9..5rJaied All, 

Son of L•to Sair Au, 

Viii. - Khundlkar, P.O. Do olkuc i, 

Dirt. - Kairup. 

 Sri Dajirain Borua!i, 

Son of Lot C AbLoi. Boi ua L, 

Viii. 	Porakie!i, P.O. Sondia. 

Dint. -NibarI. 

 Sri Gojondra BoruJ, 

• Son of Late I&gara Boruab, 

VI].].. Porokuc!;i, P.O. - Soniha, 

Digrt. -Nalbari. 

 Sri 8amcer All, 

• 	 • 	

• 

VIII 

& P.O. Udiana, 

Dit. -Kaziw. 	/ 

13. Sri Saiir.... 
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 Sri SaW.r All, 

Son of Paj aur All, 

Viii. & P.O. Ul 1 ana, 

Djt. -Kairup. 

 SrI Maick A].!, 

Viii. - Kaol Marl, 

Digit. - Nalbari. 

15, Sri Kthub AU, 

Son of Gmii. All, 

Viii - Kurarl Sa].rnora, 

P.O. - Rangla, 

Djt. - Karnrup. 

 Sri Taizul Iri].arn, 

VLU. - Iangapani, 

P.O. - Barghuii, 

Diat. -Kwrp. 

 Sri ICcThab Ot, ICalita, 

• Viii. -Tulibari, 

P.O. - Tuiabar, 

LCt. - K3JXUp. 

 Sri Pratul Barxnan, 

Son of Sri Lkbi Bariian, 

Vlii. 	Paikar Kuchi, 

P.O. - Sonclhq, 

Di  ct. - Naibar. 

19 • Sri Dayaxarn Sa].oi, 

• Viii - Iôiiinri 

S. 

Ir 

-------'-:--' 

-' 	 .•. 	 Di Dt. - Nalbari. 

20. Sri Rarnoh.... 
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Sri Rnxah Rajbanai, 

Son of Sri Ranjit &ijbanbi, 

Viii. - BIadra Mangai, 

P.O. - Ithatkuch±, 

Djat, - Nalbari. 

Sri Kariiuth1jn Airnea, 

Son of Lto Pazar Al 

VIII & P.O. - Udiana, 

DIat.—Kuiwup. 

Sri JogcnCb. Daa, 

Son of Lagbanu Ram D 

Viii. - Bi a bennala, 

 jamtala q  - 

Diat, - 

Sri. Ncirc-n Cb. Kalita, 

Son of Lt c A pint a Kalit a, 

Viii. - BI a!iema].a, 

P.O. - Janitala 

Di at. - KaIU1. 

24 • Sri Sarbeawar Barian, 

Son of Late Mabcsmar Barnan, 

Viii. - Porakuebi, P.O • Sand Lia, 

Djat. - Nalbari. 

- APPLICANTS, 

2. Partjcu1rz of Reapondonta, - 

1 • Tue Union of India, 

Rcoccntcd by —  

T e Sc crot ary t o t Lie Govt • of India, 
Miniatry of Railway, 

New Dcibi. 

/ 

2. The G<ncra1 
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The General Manager, 	- 

N J. Railway, Maligaon, 

Guwabati -781 011. 

The Diviniona]. Railway Manager(P), 

NJ. Railway, .Alipur Diviojon, 

.Alipux Duwar. 

The Deputy Chief Eng!ncor(Con), 

Maligaon, 

Guwohati - 781 011. 

- Rcpondcirt, 

 

APILICATI014 IS MADE 

Thils application is directed againot non-

roguiarcation and non-careening of the cervicec of 
- 

the applicanto, ion which they have been deprived 

from enjoyment of their rghtc as emp].oyceo, in 

opi.te of rendering valuable cervice for a continuouc 

- period of more than 12 ycaro. 

JURI3DICTION OF THE TRIBUNAL :- 

The applcantc doclarc that.the ctthjc-ct 

matter of this application i well  within the juno-

dictionof this Tribunal ac all the applicanto are 

employee c of t ho Ccntral Government and the diopute 

relatco to their corviec conditionc. The oubject 

matter of the Cace arc common to all the pctitioncr/ 

appl cant n .As such they may be allowed to approach 

jointly through the single petition under Rule ( 5) 

of the CAT ( Proceedings) Rules 1987. 
5 • LDIITATION :-... 
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LIIITJTI0N :- 

4 

The applicants fu.rthc•r declare that this 

a pp].i cat i on is wit bin t he period of ii mit at ion • And 

there baa been no action/order made, either allowing 

or disallowing the various representations of the 

applicants by the Respondents. 

Pacts of the Coo s- 

(1) T hat t he applc ant a are cItIzenS of India 

and are permanent residents of Aaaoi. 

(ii) 	That all the applicants have been engagcd/ 

recruited in the Railways, after being duly selected 

by t he Railways &lcction Board as Casual Gagcman In 

t be ye or 1984 under t be PWI/CON/Rangi a ,N .P • Railway. 

Since the date of t heir joining as such all of t born 

have been renderIng their vluable service continuously 

till dtc. As such, all of thorn have completed more 

t ban 120 *ar1,ng day5. 

A few copies of tboe appointnt letters 

are annexed hereto which are marked as 

Annexure "a( 1 )" ,"A( 2)", "(3)" , "A(4)" and 

"A(S)". 

(iii) That .. .. 00 

I 

/ 
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(iii) 	That ar, per their appo1nt.icnt lettorz the 

applicantD had joined to their services cuid ubro-  

quontly they were tranferrod to different places. 

A tøteiit as to the 1it rbowing thcr 

rcpectve joining date as well as tranfcr of the 

a ppli cant a is given as inc1 or : - 

• a1e oi'tbcàppli - [Datc of Tranafer Ordora - 
cant a 	1 joilung 

1. .Pareab CL. Barn 3-5-84 

 Sri Bhaben BarEon 3-5-84 

 Sri Bithoy Oh. Daa 3-5-84 

 Sri Rabindra Nth 3-5-84 
Barn]an 

 Sri Gar4r AU 174-84 

Tranafcrrcd to 

CIWI/BG/CON/BO in 

1986 a i at pro aent 

working in Guwahati. 

-do- 

-do- 

Tranaferrod to 

Cl/CON/BVU in t he 

year 1988 and cubac-

quontly tranaferred 

in 1993 and 1995, 

at pxaent ncrviiig In 

Gaubti. 

TranLferred t o 

Alipur/BG/CON/O and 

now aerving at Guwabati. 

510 No....... 
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.L. ia 	01. tLc appil-. 	Dt. or 9Tranrcr order 
No • 	cant a 	 j oining 	- 

Sri Dwi in Kalit a, 	17.4.84 	'ranaferrcd to 
CPWI/Ba/CON/BW in 
the year 1986 aid 

agaLn tranaferrod to 
PWI/Q-C/O/JID and 
at prc ticnt working in 
Guwaiiatj 

Sri Rih Oh. Kalita 3-5-84 	Trmwc•rrcd to CPII/ 

Ba/cON/Bco and sub-

aoquontly tranoferrcd 

• 	 to TI/G-c/CON/JID in 

1994 and prcently 

wor king in Guw hat i. 

Sri AnirudLia Brin 	17-4-84 	Tranaerrc•d to OPfII/ 

BG/C/I0 in 1986.Now 

working at Guwaht 

E5.0. 

Sri Jarnaed AU 	174-84 	Tronaforred to CPWI/ 

B(/C/I10 in 1986 and 

aubacquontly tranfc-

rred to II/G-c/O0N/ 

DGtT in 1990 and is 

/ 	working in the same  

place. 

Sri Doloi Ram BaruaL3 17.4.84 	Tranoforred to OPWI/ 

BG/C/0 in 1986. 

Subreciucntly tranofc-
rrecl to }I/BG./O/Bar_t'C 1  
and IW.I/BG/O/ID and 
at pretcnt at JID. 
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$1. 	Nai 	of iLic applije of .Tranfc.rdcr& 	- 
No,. 	 jolng 
1 	 2 	 3 4.' 

Sri. Gajcndra BoruaLi 	17.4.84 Eanrforred to 
CPWI/BG/CON/ITG/ in 

/ 1986. Subequontly 

tranforrod to Bfl/BG/ 

C/Barnoi next traiw- 

ferred to PWI/P-G/C/JID 

and wac wor king at JID. 

Sri Saniaber AU 	1.7-4-84 Trannfc.rrc.d to 

CPWI/CON/BVtJ in 1988. 

Subequont1y tranfc-, 

rrod to PWI/G-C/CON/JI]) 

- and afterward a trana- 

ferreci t o IWI/GC/C/DGtU 

and at present working 

tbcrc. 

Sri &2bir ALt 	17-4-84 -do- 

SriMalek AU 	17-84 Tranaforrod to 

OII/BG/Q/BTO in 19860 

Subacquontly trana- 

forred to PWI/BG/O/: 

B3rao± and afterward a 

tranaferred to PWI/G-c/ 

c/JID and now working 

tbcre. 

Sri Kutub AU 	17-4-84 -do- 



' 
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or orcicr,  

.4 

b. r4arnc or the 	iIto oI_ 
No. 	appiieantc 	joining 

2 
	

1' 
16. SrI Taizul iciriril 26-3-84 

 Sri Kechab Oh. K].it 	17-4-84 

 Sri iratu]. Barian 	17-4-84 

1-9 • .Sri Day3 Rrrn Saio 	o- 

20. Sri Rarnecb:Rajbangcbi.-do- 

• Tranifcrred to 
CPWI/BG/C/IO in 1986 
and mibcqucnt1y trans-. 
ferrc•d to II/BG/O/Baroj 
and afterward r trans-
ferrod to BVI/G-c/c/JID 
and now wor king t ! re. 

-do- 

Tranrforrod to CEiYI/ 
BG/C/TO. Subroqucnt1y 
tranferrod to PWI/BG/ 
C/Malda in 1987 arbi  
again tranferrcd to 
PWI/O/JID in 1993 and 
is working there. 

Tranfcrrcd to CPWI/ 
BG/G/IO in 1986  aAl 

tranforred to WE/Ba/c/ 
Baroj g-id trancfcrrod 
to PWI/G-C/Q/JID and ic 
wor king t bore. 

-do- 

21 • Sri KczriEIuddin ALnicd -do- 	Trancforrcd CPWI/BG/ 
G/Bru in 1988 aftorwardc 
tranfcrrcd to PW,I/G-C/ 
CON/JID. 

22. Sri Jogon Oh. D 	17-4-84 	Tranzfc-rrcd to CWE/ 
BG./CON/BIB In 1986. 
Next trancfcrred to 
PwI/Ba/C/:Barcoi and 

• again trancforrocl to 
PWI/B-a/CON/JID in 1992. 

- 	I 	 Si • No . . . . . • . 

4 
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o j NaL1C a or the 	Date of 
No. applicant a 	I joining 

23. Sri Naron Oh. Kalita 174-84 	Traiiafcrred to 

CWI/BG/O/O in 
1986 and now woid.ng 
thcre. 

24. SrI Sarbcawar Bantn -do- 	Tranaforreci to 

OPI/BG/OQN/RiO 1n 

1986 • Sub ac quontly, 

tranorrcd to IWI/ 

BG/C/Barsoi and 

agaIn tranaforrcd to 

PWI/O-C/C/HJI. Now 

working at HJI. 

/ 

That tbeae applIcanta bog to atate that a 

mentioned above all of thorn have cornplcted more than 
r 	 129 daya of work day contlnuoualy and an ouch they are 

entItled to got perlilanent employrnont with connequcntial 

benofita aa given to other employcea mjder the Rallwaya0 

Departnient. 

That the applicanta bog to state that tuider 

the Railway Board'a circular No.E(RG)11-75-OL/77 dated 

12-11-75 carmallabourero and oubstituter, who have 

eornplotcd 4(foux) rnontbz continuoua aervice ahould be 

conaidored for empanelirnent by the Screening Coirtteo 

for abaorpton... 
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for absorption against regular Class IV posts. The 

sub at it ut ea who put in io ux mont [is cont inuo US service 

-is entitled to all rights 31 prlvileges admissible 

to theii and the persons who bavo thus accluiredstQtuo 

should be ImmedIately screened for enpanne1iint. 

(vi) 	That the applicants beg to state that they 

wore recruited initially after, conducting a SelectIon 

Test In 1984 but they are not regulorised till to-day, 

while som other persons engaged much latter to the 

applicants, were already regularIsod, but not the 

applicants. 

(viii) 	That the ,applicantn beg to state that so 

persons recruited much later to your applicants ,  have 

already been absorbed on regular basis. But the appli-

cant a have not yet be en posted on re gui ar b si. a in 

spite- of several representations made by them. 

I That the applicants beg to state that as 

per Railway Board 'a circular and procedure the appli-

cants arc ctiticd to be 

tbrougb Screening Test. 

a 

That the applIcants beg to ntste that 

t hey have been transferred Iron place to place as 

tatc'd above but they are not getting the bOnc1it, 

as they .. .. 
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as they are not regardc•c1 ar regular employcc13, Oven 

after 13erving for more than 12 yar in the Depart-

mont. 

That unlazz the applicant s  are put in 

the proce13r of 13crccning and regular ab13orption In t 

the Rai].way13 there would be no a certainity of 

their job; moreover the 3pplic3nt13 having crocd 

the age limit, cannot go for other Governmont joba. 

Tbat the applicants aubmit that although 

they have AcqUired thcr regular status by operation 

of IiW, long back on completIon of 120 worng daya, 

they were not put In the procena of cerconing and 

empanelmcnt for regular appoIntment. 

P hat the applicant a beg to at ate that 

th.c actIon of the Reapondenta are diacriminatory 

illegal and arbitrary and inoperative in the eye 

of Law, inaanuch aaof time peraona appointed, 

along with the applicanta under the aamc DIviaon 

have already been regularized after acreo4ng and 

t hey have been po at ed agcminat regular vaconci 013. 

A hat of the name of some of thoae 

regularaed peraonc under AlIpur Dlviaion is given 

as under :- 

Name .. .. S. 
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N a hi e Date of Appoint nent 

1 • Sri Halaciiar Bora 174-84 

 SrI Bpin Chandra Bora :: 

 SrL Uhlczth Oh. Boro 17-4-84 

4 • Sri. Parikhjt N3EaaUdrQ 174-84 

5 • Sri Biraing Boro 

6 • Sri Kalaraia Bora -do- 

 Sri Santi Bora -do-  

 Sri SubenBoro -do- 

9 • Sri Knhalc awar Boro 

10 .Sri Gpa]. Dan 17-4-84 

As ruch, there in a diacriination writ 

large. 

(i) 	That the applicanta beg to atto that som.  

of the Persons eploycd iic1cr the smme Diviaion as 

that of the applicants inidcr AlipurDiviaion, have 

alrcady been rerccned by the Luing DjV. oion and 

potod wider the said DIvIrion on regular bo .o*bere 	.) 

the eaze of the applicantt were not conidercd by the 

Rcpondenta, 

A ii t ofon of such porona are gIven 

below s- 

Date of appoIntment 

1. Sri Nagendra Nath Barman 	27-3-94 

2 • Sri •. 00 
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N a m e 

Sri Kudcluch AU 

Sri JaicIaZàTamuU 

Sri Tabib AU 

Sri. Umerh Oh. Dan 

6 • Sri Nagondra Nt Li Boro 

7. Sri Gani Al 

Date of appointment 

27-3-94 

27-3-94 

* -do- 

-(10- 

27-3-84 

27-3-84 

(4vI 	That your appleanto beg to rtate that 

aomeof the perso -lis employed much later later to the 

applicants have also been rcgulariood by the Luncuing 

Divicion after aerconing wbereao the applicantc who 

have been employed under the Alipur Biviion have 

not been aereencd and poatcd an yet. 

A list of some of the perconn employed 

ltcr to the appliccinta who have been creencd aiid 

appointed regularly is iv below ;- 

D ate of appoi.ntment 

1 • Sri. Harad han Biawa 	 1n 1985 

2. Sri Gopal Dutta 	 -do- 

(xv) 	That the applicants have been drawing 

their salaries since their appointment u$o  the iaont Li 

of Aprio, 1996 and they are still attending to their 

dutie an before, but they are not allowed to sign 

13 

any .. 0 . 
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any attendance regirtor proently and there is a 

whipor that applicants have boen.traiioferrcc1 to conie 

otber p1accr 	the State. However, no notcc or 

inforiation wbataocvcr ba.s been aervcd to the appli-

canto as yet. 

(cvi) 	That on enquiry t be applicanto could coi 

to 1ow that purported office letter has been issued 

by the Reopondent No.4 vide offico order No.81-B dtcl. 

26-2-96 tranoferring your applicanto. Be it otatcd 

that no copy has yet been served upon the applicanto 

nor any inforrnation has been given to theik nor t hey 

have been roloaoed Iron their scrmices as yet. 

A copy of the oaid letter is annexed hereto 

and iarI ci 3 o Anne xure t1Bfl. 

vi) 	That the applicanto beg to otote that as 

no ocrooning has been done in reopect of the applicito 

they have been financially offectod in each caoe of 

tranofer as they have not been allowed to draw benofito 

ii ke Tranofor Allowance, Inourance Benefit o, Etnni onary 

benofito and the like boaiefit. 

viii) 	That the applicanto bog to otate that for 

not ocreening of the applicantc their prornotional 

000po have been bold up even after corving for more 

than .. 0 . 
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t ban 12 (twelve) year c eontnuuz].y. 

(xix) 	That being aggrieved the applicants pro- 

forred several roprose -ntations before the authority 

concerned, but till date no action has been taken by 

tc Rc.pondontn for regularnation of the ncrvice of 

the applicantn. 

A copy of .tbcne reprc•ncntationn in onnexed 

hereto an Annexure"C". 

7. GROUNDS FOR RELIEI ;- 

The relief a are prayed for on the following 

aongnt grounda, - 

For that an per Railway Rulen the applicanta 

have acquired the atatun of other regular cmployeca on 

completion of 120 dayn of norviec and bave earned aenio 

-rity too ard annueb, thin cannot be denied to them. 

For that the Recpondcntn ought to have 

treated the applicanta an regular kailway ncr'vantn in 

the 4TH Grade, cadre immedatcly on completIon of four 

mont ha (120 d ayn) wor king day n and aug to have put 

them in the proecca of acroening and regular ponting 

wit bout much delay. 

For that 

• 1 
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(C) 	For t hat for the apat Ly of t be Re bpondcnt 

,tbe Junior of the applicants have been put in the 

process of screening tct before the applicant which 

is. dcrirninatory and vIolative of !rticic 14 of the 

Constitution of India. 

(1)) 	For that the applicants have been denied 

the benefits to which they are entitled to. 

() 	For that the suitabIlity or otherwise was 

to be adjuged.aftcr completion of the period of four 

mont ha (120 days) and ought to finve in fact ,put the 

applicants for screening ait rogulr posting but In 

the Instant case the sane has been denied, in spite 

of rendering theIr satisfactory servIce and being 

posted against regular vacancies. 

 For that there Is no job security of the 

applicants inasnuch as they have crossed the age limit 

for another Govcrnnt service. 

For that for negligence of the deportncnt 

in keeping records correctly anddclay In processing 

the applicant's Case and dIsposing of the applicants' 

claim, they are put to suffer enormous loss o1 Injury. 

8. Relief .. .. 



10 
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8. RLIEP BOUGIE FOR :- 

In the facts andcircumstances stated above, 

the applicants pray for the following rcliofo. 

A droction that the applIcants have acquired 

the status of regular workman undc-r the Railways 

Dcpartiac.nt. 

A dirceton for screening the applicants for 

their ompanelment for their regular appointment/ 

positIon. 

(e) 	To gIve all the service bencfit entitled 

byLRailway servant, namely, yearly incrent; 

leave, railway pass, medical benefIt, provident 

fund, pensionary benefit, quarter facility etc. 

to t he a p pl cant s. 
LI 

(a) 	To pass an interim order staying the ora- 

tion of the purported order No.81-E dated 26-2-

96 issued by the Respondent No.4. 

And any other relief the applicants are 

• 	ent ilc•cl un or t be lay, and equity. 

9. INTERIM ORDER, IY PRAYED POR : - 
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- 	 Pndin g di a 1)0 aQl Of t hiS OPP311c.1-1tioll t be Hon 'blo 

Tribunal may be plc•aaod to paaa interim order for 

ataying the operation of the impugned order dated 

26-2.96 (Annexuro "B") and direction may be inaued 

to the Roaponclontc. to b1low the applicanta to aerve 
&c4W Ike- 

.n their reapGctve poata and not to 
A. 

aervicca dur.ng the pendency or tI.a 

application. 

10. DTAi OF: 	IEEXHAUSTED z - 

The applicant doclarea that there is no 

other alternative cffaeioua remedy avalablc to the 

applicanta at prcacnt than to prefer thia applicatIon 

under the faet and circumatancea of. the Caao and 

after denial of juatiec to them. 

11 • IF THE ]IATTER IS PENDING IN ANY OTHER COURT, - 

The applicants declare that no applIcation 

bac been filed by the applicant in any other Court 

regarding the matter Involved In the application 

and aa auch no application ia pending in any couxt. 

12 • PARTICULARS OP POSTAL 	 'RESPE CT  

OP THE APPLICATION FEES :- 

A. (i) Name of the Bank 
which drawn 	 Nil 

(il) Demand Draft No. 
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B. (j) Indian Pt3]. Order No. : 	O93Llo 
(ii )Nii of the I rcuing Ofii cc : Guwa ht1 GIO 

(iii)Datc of luc of the I : 20th My,1996. 

(jv)Porrt Office qt which *At Guwabati G.P.O. 

pjablc at. JL4 2i_fr(5 G 

13. DET.AILS OP I1DEX ;- 

An index contc-diling the dcta].c of the docu 

nto to be relied upon in encioced. 

149 LIST OP ENCLOSURES :- 

An ntatcd in the Index. 

- 	 Vc r i f i c ci ti 0 n ..... 
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Ve ri fj cation 

I, Sri 1abindra Nath Banitan, Son of Sxi Simitirn 

Baimän aged abDut 32 years by profession employees 

under the Railvay Department Guwahati, resident of 

Guwahati Assam, do hereby solEmnly affirm and 

verify that the cx)ntents of this application from 

paragraphs nos 	 to 14 are true to my 

lcnowledge as one 6f the applicants and that I have 

not suppressed my material facts. 

Md! sign this veriflcatiflfl on this iday 

of May 1996 at Guwahati. 

Al  : / I 
WU I Le#)! r4 	Aj 

Signature of the 
• 	Ipplicant. 



4 

- 22 - 	 .An'icxurc 
GOVERNI1ENT OP ASAM 

DEPARTMENT OP LABOUR 
EMOYMENB EXCHANGE :s NAIBARI 

No.ORD-9/84/1676-98 Dtcd Nalari, t!e 2-5-84. 

To 

Sri Paroab Gb. Baran, 
Rcgn. No.3979/82 

Sub s- 	Recruitment of Caaual Gangnan 

Dear Sir, 

You have been r.eloctcd by the Selection 

Board for tbc poot of Ocual Gangznan under the. P?1I/ 

Con/Rangiya, B .P. Railway. 

You are, tbcreforc, roqucateci to report to 

PI/Con/Rangya, N .P. Rilwoy imedi at ely (wit bin 3 

dayo) with all certificatca in orIginal and Employ-

mc-it Exobange Rcgiarotion Card. 

No T .A ./D .A • i a ad i a aib le for t be pur p0 ac. 

Copy to 

Youra faitbfufly, 

Sd/- xx.x 
2.5.84 

(P. C. Sarii2a) 
Aaaiatant Employment OffIcer, 

Employ mont Exe bange, Na].bari. 

TbG Aaaatant Enginccr, EWI/Con/&nkgiya, NP 
RaIlway, for in oriation )ncccaaary action 
witir.rcferencc to bic lett.r No • Nil dated 
30-4-840 

x x 
(P. C. Sarma) 

icaintant Employrnt Officer 
Employixnt Exebange ,NalbarI. 
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GOVERN1VNT OP AS$AM 
DEPARTMENT OP LABOUR U: 

EMPLOYMENT EXCHANGE ;:: NALBARI 

No.ORD-9/84/1380-1547 	Dtd. Nalbari, the 16th AprIl/84 
'4 

To 

Sri Sahir AU, 

Regn. No .7429/83 

Sub ;- Recruitment of Oaaual Ganman. 

Dear Sir, 

You have been elcctcd by the Selection Board 

for the poet of Caual angan inidcr t he PWI/Con/Rangjya, 

N.P. Railway. 

You arc., therefore, rcquetod to report to 

WE/Gon/Ragiya, N .3? • Railway immediately (wit lin 3 

days) with all certificate a in original -jib Employment 

Exe haigc Regi at rat ion Card. 

No T.A./D.A. is admiaaiblc for the purpoac. 

Youra faithfully, 

Scl/- x x x 
(P.O. Sarma) 

Aaniatant Employment Officer, 
Employment Exchange, Nalbari. 

Oopyto z- 
The A a ai at antEngincc r, I/Oon/Rangiya ,N .J? .Bly. 

• 	for information edd ncccaaary action with role- 

rcncc to his letter No.Nl d1t. 16.4.84. 

/ 

(P.C. $arma) 
Acaiatant Employment Officer 
Employment Exchange ,Nalb3ri. 
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Mwcure n)ft 

GOVERNMENT OP ASSAM 
DEPARTMENT OP LABOUR, 

EMPLOYMENT EXCBANGE : NALBARI 

No.ORD-9/84/1380-1547 	Dtd. Nalbari,thc 16th Apr'84. 

To 
Sri Saiiahcr Alt, 
Regn. No.438/83 

Sub :- 	Recruit iicnt of Casual Ganginan. 

Dear Sir, 

You have been selected by the Selection. Board 

for the poet of Casual Gangi under the PWI/Con/Ranglya, 

N.F. Railway. 

You arc, therefore, reqtated to report to 

PI/Con/Rangiya,N .P .Railway iiiniediately (within 3 c1ay) 

with all ccrtificatcr in origInal and Ei3ployacnt Exchange 

Rogiatration Card. 

No T.A./D.A. in adminsiblc for the purpose. 

Yourr3 iaithfuUy, 
Sal— xxx 
(P. C. Sarma) 

Aiatat Ernployient Officer 
EEployincnt Exchange, Nalbar 

Copy to s- 

The A rci tant Engineer, IWI/con/Rangiya, N .P. 
Ely., for inforration arl ncccary action with 
reicrcnco to "As letter No. Nl dt. 16-4-84. 

(P.O. Sarma) 
Aaitant Eploynnt Officer, 
Eiip1oyrnent Exe hangc ,Nalbari. 
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Aimcxuxc tIA(4)fl 

GOVERNMENT OP ASSAM 	* 
DEPAIMENT OF LABOUR 

EMPLOYMENT EXCHANGE : NALBARI 

No.ORD-9/84/1380.-1547 	Dtd. Nalbari, the 16tb.Apr'84 

To  

Sri Kariiuc1din Abacd, 
Rcgn. No.58/83 

ub :- Recruitiiicnt of Ca anal Garignan. 

Dear 3ir, 

You have been aelocteci by the SelectIon Board 

for the poat of Cacual Gangn under the IWI/Con/Rnngiya, 
N.F. Ealway. 

You ,are ,thcrefore, rc•qucatc•d to report to PI/Con/ 

Rangiya,N.F. Ely. ineaiatoly (within 3 daya) with all 

ocrtificatca in original ai Ernployent Exchange Rogia- 
tration Card. 

No T.A./D.A. ic 	LTLI 	for the purpoco. 

/ 	
Yourc faithfully, 

Sd/- xxx 
• 	 164-84 • 	 (P. C. Sar) 

Aaciotarth Ernploycnt Officer 
Employnznt Exc[imige,Nalbari. 

Copy to :- 

The A a ci at ant Engineer, RYI/Oon/Ranglya ,N .P P.R. 
for inforiation aiti noccacary action with re-
qucat to bc letter No. NJ. dtd. 16.4.840 

(P.C.Saria) 
Acalatait Eiiployncnt Officer 
Ernp1oyicnt Exchange ,Nalbarl. 
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GOVERI'TMENT OF ASSAM 
DEPART MEI'TT OPABQPR 

EMPLOYM EXCH.ANG 	NALBARI 

No.ORD-9/84/1676-.ga 	Dtd • Nalbari ,t !c• 2-5-84. 

To 

Sri Rarnch Kalita, 
Rcgn.. No.2898/78 

Sub :- 	Recruitment of CaUQ1 Gangiian. 

Dear Sir, 

You have been aclectodby the Selection Board 

for the poat of Caucil Gangiiian i.niIcr the PWI/Coii/Rongya, 

N.]?, Railway. 

You are, therefore, roquc•oted to report to 

PWI/Con/&rngiya, N .P. Railway, 1d1atc1y (wit hn 3 

daya) with all ccrtificatoo in original aInd Employint 

Exe hango Rcgi traton Card. 

No T.A./D.A* is adjb10 for the purpooc. 

Youro faithfully, 

$d/—rn 

(P.O. Sarma) 
Anniatwt Euploynt Officer, 

- Employrnt Exchange, Nalbari. 

Coir to :- 

The Assistant Engine or, PWj1Coj1jjMjgiya ,NP 

y, for inforucftion and neec aary action 

with rcfc.roice to letter No. Nil datcd 
30-4-84. 

Sd/ - xxx 
(P.C. Sarnia) 

c::•/

10  

/ 
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OFFICE OF T HE 
Deputy Chief Engincor/Con/G.O/]ILG , Guwahat± - 781 011. 

Offico Order No.81-E 	 Dated 26-2-96 

Following iniscreened CL/CPC of thin unit 

have been tronnforrcd and pontc'd an incntonod againnt 

each in their naIilC capacity, pay & Seilc with iinnodiatc 

effect. 

5/No. Nauc & Donignation At pronnt workin 	ntec unàcr, 

1 • Sri Ratnc•nwar Bora ,G/nan PViI/O/CPK 	Dy.CD/0/MXII 

Sri Bhabcn Hazarika, " 	PVrI/C/HJI. 

Sri Banucic•v 	G/irian 

4 • SrI Bud blal Lana 	 U  

Sri &ikanta Dan 	CPYI/C/'NO 

Sri Rahijuddln 	 I/O/JID - 

Sri Ajit Kr. Son 	" 	1I/a/CPIC 

Sri Bijoy Kr.honh,Cbow. DSc/HO 

99 Sri Narayan Bara,/man 	II/O/NG0,Ncw 
Guwhati. 

\Ab .SrI Bbabeii. Barman 1 	 CPNI/O/BT0 

	

Bi kbby Gb, Dan " 	
I' 

42.5ri Parcnb Barnan " 	 Il 

	

-j< Sri RamcnI Kalit.a " 	PWI/C/NGC 

,iCri Rabindranath 	BVI/O/DGU(Digaru) " 
Barnan, 	Gangnan 

15 • SrI Bbu].n RI • Kba U IOW/C/HQ 	 U  

- i6ri Gonir All, G/nan CPWI/C/BW 

'3Sri Dwipen Kalita," 	BI/G/DGU 

S/No.... 
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Sl.No. Ncuio & dc•gDiiatiOfl 	At procnt Potod unac•r 

18.Dbarmccwar Talu]1ar ,G/nan Wi/0/Jx.0 Dy .0E/C/ii1XT 

19 • Sri Bipin Cb.K3ibrta," CIWI/c/BO 	DyOE/O/MXN 

O. Aniruddha Barnmi. ,G/niiy.i 

21. Abdul Jalil, Gngiu Dy . C2/AGI. at TSK 

/22. " Janhcd All, It  IWI/C/DG.0 

Narcn CI. Kalita, " CPiI/C/E110 I ' 

•24 Sarbo twar Barn]an, If WI/C/HJI 

 " Sri Suxcn 0!. Dan," I0W/0/CPK 

 Najaril All ,Gangnan IOU/0/HJI 

 Daiiodar Dar, " 

 " DaloyraEi Baruz, " PWI/C/JID 

9. " Gajendra Baru, " 

/5. If  Sanithor All ,GangnOn It 

It  Sair All, Gangian ft ft 

/320 Nab k All, Gangian It 11 

C250 Rut ub All, Gangnan Ii ft 

Sri Tizul Ilarn,G/rnan IWI//Jid 8 

 Sri Kobab 0. Kalita,  
Gangtian 

 SrI Pratul Barin ,G/xiian 8 8 

37 0 Sri DayaraEa Saboi, 	• It 

• 	 .3.8. Sri Rancth Rajbangthi ,G/ian 	If If 

9. Sri Jogen 0Ii. Da,ngian If of 

Sri Karirnuddin Abid, PNI/O/CPK II 

Thin irUCO with the approval of cE/CON/Il & 
-I- 

E/C0N/V/G again,t the PP/12 of file N0J/227/BG/CON/ 

E-3 Pt.IX. 
Sd/- Illegible, 

20-2-96 
Dy .CLiief Enginccr/C0N/GC/LG 

No. •. •. 
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No.W/227/BG/OON/E-3.Pt.IX 	Dt. 26/2/96 

Copy for information & nc•cerary action to :-

1. GM( P)/C0N/Mta. 

2, CE/CON/I I/MEG. 
aE/coN/v/MrG. 
FI & CO/CON/M[iG. 

CIWI/CON/BG/INO ,DSK/C0N/BG/BTO ,PWI/CON/HJI ,IOW/CON/ 
CPK,VI/CON/DGU,NGC,JID ,OPK. 

They arc aàvicd to paro the above btQff with 
the dIre ctioii to report to their now place of pootlng 
iider intiniition to tiiir office imediotoly. 

69 Bill Bection t Offcc. 

DAO/LM. 

DAO/TSK 

$are copy for raonal fi]s. 

Staff ciccrncd. 	

xxx 
26-2-96 

Dy. Chief Enginoor/CON/GC/ME1G. 

449 

L; 
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AiLncxurc "C's 

To 
The Dy. Chief Engincor/C on/GtC/MJG 
N.E. Railway. 

Through Ejr Chairnel. 

Sub :— Tranofcr and portjng. 

Ref :— Your office order No.81-E cIt. 26/2/96. 

Sir, 

b reference to above mentioned order ,wc 

the following otaff undcr PWI/Con/JID likc to rcircocnt 

t be following fact a for your kind e rnaid oration. 

That Sir, we were apintcd as CA/CPC in the 

year 1984 wider APDJ Dn. atill then we were working 

n ac•vcral projcct n NJ. Railway. To 1ak the truth, 

we -wore loitering lIkQ 'vagabond' bore and there • As a 

rc ault we become fruatratcd and feeling insecurity in 

our aervice life • From reliable aource it come to our 

]eiowlcdgc that large nuither of ataff are gotng to be 

2crcc2Ed and decanaliacd within a abort time. So, we 

requc-at you not to tranafer ua beyond Guwahtj till 

coiiplction of acrecning on the other band, aa origi-

nally we are from 	Dion, we will be highly 

oblIged f you tranafer u to 	iy project wider AIDJ 

Dn.. Now Joggbopa Project also opened and ataff are 

tranafcrred to that project for maintenance worka. Most 

f ua from 	up.dItrIct wnd It will be very helpfi]. 

for ua if you tranafer 	to Jogighopa Projcct. We came 

to 1now that some CL/CPa wider PWI/CPIç/Con arc 

tranafcrrcd 

I 
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trinrferrcd to Jogighopa Project, who arc most junior 

0 
to ut'. So if any ernployee trangfcrrcd to that project, 

we rthould got frt preference. 

Jo hope you will conaider our appeal cyiupa-

tbctically and will imuc favourable order. 

• 	
• 	 /iti ragard, 

Yourr f alt bfully, 

Date : 	• 	 1. Taizul Ilarn (sa/-) 
2 • Sri Doic Ram Barua ( Sd/-) 

Copy to :- 	 3 • Pratul Barlilan(Sd/-) 
• • 
	 BH/JagiroadBrancb 	4. Sri Gajcndr.a Barua(.Zd/-) 

•±'or inforiation caid 	5. Sri Kutub Aii(Sd/-) 

noccaary action 	6. NO. Samcr Ali (Sd!-) 

plcao. 

Cj 
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O.A.b. .80 ofi92.. 

iri Paresh Chwdra BaxmaD ,&Ors, 

1 	 ,• Versus 

Union of India & 0thet 

WRITTEN STAIEMEa'0N B EHNP OH E REONDENTS 

The, answering respondents beg to state as follows : 

That answering respondents have gone through the 

copy of the applicatiofl on the basis of whiCh J=z above 

case has been registere'ql and have understoOd the contents 

thereof. Save and except the statements which are specifica- 

ily admitted hereinbelow, other statements made in the O.A. 

are categoricafly denied. Further the statements which are 

not borne on records are also denied and the applicants 

re put to strict proof thereof. 

That with regard' to the stateents made in 

paragraPhs 6(1) and 6(1) of the O.A., the answering 

respondents do not admit anything contrary to the relevant 

records. 

That with regard to the stateneflts made in paragraph 

6(111) of the O.A. the answering re,ondents state that 

ri Taizul Islam, Si. No. 16 against wxm date of joining 

has been shown as 26. 3.84 is not correct. As per records, 

his date of joining in 17.4.84. 

That with regard to the statements made in paragraph 

6(iv) of the 0.A., it is stated that the relevant roles vicle  

Contd...P/2. 

0 

0 
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lettet No, E/NG/4/Cl/41 dated 11.9.86 and clarification 

has been issued as follows : 

....., The Ministry of Railways have decided on 

principle that canal labour employed in project also 

flOwfl as "Project Casual Labour" may be treated as 

temporary (tempQrary status) on competion of 360 days 

of continuous service with consequential benefits 
; 

but their absorp.on against regular post depends on QE 
vacancy, seniority and screening test etc." 

5 1 	That with regard to the statements mate in paragraph 

6(v) of the 0, A. 	it i. s stated that the casual ]. abour 

vo have attained temporary status are considered for 

employment by the screening committee for absorption against 

*zzh Class..IV post which is again dependent on 

availability of vacancy in open line organisation. In this 

connection, it is the Engineering Departnnt. 

	

6, 	That with regard . the statements made in paragrh 

6(vi) of the 0.A., it is denied that the applicants 

were recruited initially after conducting a selection test. 

As pointed out above, regularisation of services is dependent 

on screening test, availability of vacancy, seniority etc. 

	

7. 	That with regard to the statements m1e in paragrapl 

6(vii) of the application, it is stated that no person 

junior to the app].tants have been regularised. Further, 

no representations from t1 applicants have been received 

by the office against the so called scrning or absorption. 

Cont& ,,P/3. 

ME 
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8. 	That with regard to the statements made in paragraph 

6(viii) of the O.A. 	tkg mpWkim it is stated that regu].ari- 

s.atiOfl against Clas9-IV Group.-D is done through screening 

test conthC ted by Open Line with divisional aut1ority. In 

this connection the &igineetinW Departneflt is the parent 

department. 

9.. 	That with regard to the statents made in paragraph 

6(ix) of the O.A. , it is stated that as per rule, as and 

when works are complete in the Work..charged EstaiDlisIn1eflt 

the services of the persons concerned are defled to be 

?i 
terminated. Fbwever, in con.deratiOn of their services 

rendered and to maintain their services and not to render 

thn jobless, the persons concerned are transferred from 

one place to another where works are available and requirenent 

of staff is also theta. Such persons are entitled to benefits 

adnissible to tepo r ary status holder. Such temporary 

status ces not rae an that the pa rson s conc erned are working 

against regular post. 

10. 	That with regard to the stateifl&its made in paragraph 

6(xi) of the application, it is Amnjm& stated that the 

applicants have not been put in procesS of screening as 

there is no existing vacancy in theEkigineering Darbneflt 

with the divisional auttority. l4oreovez, the screening test 

is also conducted as per seniority list. 

Ii. 	That with regard to the stateTtefltflade in paragraPh 

6(xii) of the O.A., it is denied that the junior to the 

applicants have also been screened and absorbed against 

Contd. . . .P/4. 
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• 	 regular vacancy. Except the person at Si. No,, 2 Shri 

i.pin Chandra Boro who was transferred to Mechanical 

Department and subsequently Shri Boro under Carriage 

• 	 Superintendent (CS)/Guwahati has been made by Open Line 

Liimding Division and absorbed on regular measure in lower 

scale as Khajasj. 

That with regard to the statements made in paragraph 

6(xiii) of the O.A. it is stated that the seniority of 

a particular category of nployee is based on paticul ax 

departnnt and unit wktizt within that department. Here 

3 L 	the Department of Engineering, mechanical and electrical 

are different AM departnents. Therefote, the seniority 

of these three units is also separate. The soreening of 

Casual iour/C against regular post are different because 

the departments are separate. Moreover, screening of 

substi tute in mechanical and electrical department in 

Lumding Division is in lower scale than the applicants. 

Per son s at Si • No • 1, 2, 5, and 7 are working under EF/PL/ 

Guwah ati and p e r sons at Si No s. 3,4 are working un da r 

EF/Z4/GUwabati, 

That with regard to the statemeüts made in paragraph 

6(xiv). of the O.A ., the answering respondents state that 

the screening against regu3a r vacancy was bne by the 

Lumdiflg Division (Medianical Department) in lower scale 

i.e. against the post of Khalasi. The applicants are not 

aanissible for the saie as because they are alrea' in 

higIr scale. The coneerned casual lour/CPC (staff) 

were deputed to work on tnperary measure, subsequently, 
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they have been régu3arly absorbed against the post of 

Khalasi only in lower scale. 

14. 	That with regard to the statents made in paragraph 

6(xv) of the O.A., theanswering respondents deny the 

ntentions made therein. It is stated that the applicants 

have been transferred to new unit which is the subject matter 

of the O.A. No. 95/96. They have also been spared and 

their LPCs are sent to the new unit. Hence there is no 

question of allowing then to sign their Attendance Regi ster. 

It is denied that =a no notice or information whatsoever 

has been served to the applicants. They ha ye received 

the order of transfer and was also spared later on and thus 

there is = suppression of material fact from the applicants. 

159 	That with regare to the statements made in paragraph 

6(xvi) of the O.A. the answed.ng respondents beg to 

retterate and reaffirm the sta tements made hereinabove. 

The respondents beg to State that copyof the transfer order 

as well as spare letters 'have been served on the applicants 

and they are/aware of the situation. TheiT LPCs etc. have 

been sent to the new unit and thus there is no question 

of their continuance in their old units. 

16. 	That, with regard to the statanents made in paragraph 

.6(1,ii) of the O.A. it is stated that the applicants have 

been duted to the new unit on the basis of the availability 

of works there. They are not entitled to any transfer 

allowance etc. Instead of rendering them jobless, they 

have been srks in some other units. Be it stated here 
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.. that the casual labourers of works unit like that of the ' 

• 	. 	applicants are in diE ferent fcoting than that of the 

casual labourers working in regular units,, 

17 0 	That with regard to the statements made in para grh 

• 	 6 (xviii) of the O.A. it is stated that the applicants are 

a±iready working in hier scale of Rs.775-1025 than that of 

of the staff screened in mechanical/electrical darnent in 

lower, scale of Rs. 750-940/-. As such, the contention oE the 

applicants are not correct. 

That with regard to the statennts made in paragraph 

6(xix) of the O.A. itis stated that regularisation of 

service i.e. absorption in regular post depends on the 

existing vacafl, avsiability of vacancy in the sane 

depaEthent in Open Line with the diisiOnal authority and 

also seniority and screening test. In the instant application, 

the applicants are not entitled to screening as Jk&ft their 

seniority position do not permit then dax=zk for such 

screening and regular absorption. 

That in view of the aforesaid fts and circnstances, 

as stated above, none of the grounds for relief is 

maintainable and the in-stant application is liable to be 

disnissed. 
VEIFICATION 

I, 	PUA,VIj(WMQut 	aged about 19 C,years, 

working as 	 of the LF. Railway 

Aaninistration do hereby solnnly affim andve 	that the 

statements made above are true to my knowledge and I have not 

suppressed any material2 fact, and I sii this verification 

on this the /5h day of October 1996. 


